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3. Railway staff found in unlawful 
possession of railway property are prose-
cuted under the Railway Property (U n-
lawful Possession) Act, 1966. 1164 
Railway employees and 124 R.P.F. per-
sonnel have been arrested during the 
period Apri I-December, 1968. 
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ROlId-cum-RaIl Bridge over the 
Brabmaputra 

1737. SHRI HEM BARUA: Will 
tbe Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that the road-
cwn-rail bridge over the Brahmaputra 
at Pandu known as the "Saraigbat" 
Bridae has of late not been fit for use, 

since it has been damaged at certain 
points; and 

(b) if so, the nature of the damage 
as also the steps taken by Governmen t to 
put the Bridge in order? 

THE MINISTER OF RAILWAYS 
(DR. RAM SUBHAGH SINGH) : (a) 
No, Sir. 

(b) Docs not arise. 

Amln Chand Pyare lal Case 

1738. SHRI RANJIT SINGH: 
SHRI BAL RAJ MADHOK : 
SHRI HARDA Y AL DEV-

GUN: 
SHRI D. C. SHARMA: 
SHRI BEN I SHANKER 

SHARMA: 

Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
state: 

(a) whether the officials found guilty 
in the Amin Chand Pyarelal case have 
been punished ; 

(b) if so, the details thereof; and 

(c) if not, the rea~ons for the delay? 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
HEA VY ENGINEERING (SHRI 
K. C. PANT) : (a) to (c). It is pre-
sumed the question has reference to 
officials mentioned in the Sarkar Com-
mittee Inquiry Report on Steel Trans-
actions, which covered Amin Chand 
Pyarelal and also other licensing cases. 
Disciplinary proceedings for the imposi-
tion of a major penaity have been 
instituted in the cases of SIShri A. S. 
Bam, S. C. Mukherjee, S. B. Basu, 
S. Gupta, G. N. Sen Gupta and D. P. 
Misra. Disciplinary proceedings for the 
imposition of a minor penalty have 
been instituted in the case of SIShri B.C. 
Mathur and C. A. Nair, it has been 
decided, on the advice of the Central 
Visilance CommiSl'ion, that a warning 
would be appropriate, and the Ministry 
of Home Affairs (the coneemod adminis-
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trative Ministry) are taking necessary 
action. In the case of Shri L. K. B:lsc, 
a proposal for suitable reduction of 
pension, is under consideration, in 
consultation with the Central Vigilance 
Commission and Union Public S~rvice 
Commission. The above covers all 
officials concerned, except those who had 
retired, and whose pensions were already 
sanctioned. against whom action is, 
therefore, not possible under the rules. 

Railway Passes to Government 
Employees 

1739. SHRI M. N. REDDY: Will 
the Minister of RAILWAYS be pleased 
to State: 

(a) whether, in conformity with the 
policy of Government to remove dis-
parities in the working condition of 
Government and Railway employees, it 
is proposed to accord equal facilities of 
Railway passes as are enjoyed by the 
Railway employees-both the working 
and the pensioners-by taking away 
certain quotas of Railway servants and 
thereby distributing in the interest of 
justice, equitably amongst all the 
employees, irrespective of whether th~y 
are Railway employees or not; 

(b) if so, when this scheme would be 
given effect to ; and 

(c) if not, reasons therefor? 

THE MINISTER OF RAILWAYS 
(DR. RAM SUBHAG SINGH): 
(a) No, Sir. 

(b) Docs not arise. 

(c) The facility of free and conoes-
sional travel to Railwaymen is a 
historical convenant in all the RaHway 
systems of the World. Railwaymen in 
this country are allowed similar travel 
facilities as an incident of the Railway 
service. In regard to the travel conces-
sion admis.sible to C,ntral Government 
employees other than Railway servants, 
the Second Pay Commhsion who had an 
occasion to review the question of 
liberalising the existing leave travel 
concession had recommended that the 
basic structure of the scheme should 

remain unaltered. In view of this, the 
question of extending the concessions 
applicable to Railway employees in 
respect of rail travel to other Central 
Government servants, does not arise. 
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